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CENTRAL ADMINISTRATIVE TRIBUNAL,PRINCIPAL BENGH
NEW DELKI )

O.A. No.1529 of 1998 decided ondd .§.1999
Name of Applicant : Dr.Vijay Kumar Kachroo
By Advocaté : Shri A.K.Mishra

Versus
The Lt.Governor,Govt. of NCT Delhi & others
By Advocate : Shri Vijay Pandita
Corum:

Hon’ble Mr.Justice'V.RajagopaIa-Reddy,V.C.(J)
Hon’ble Mr. N. Sahu, Member (Admnv)

1. To be referred to the reporter - Yes/&él

2. Whether to be circulated to the ~-Ye&s/No
other Benches of the Tribunal.
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O rendition accounts about fee collected is a matter
that could have been looked into contemporaneously. The

only ch

[v)]
=
(1]

ge on which some seriousness can be shown 1is the
charge that the applicant abéented himself from duty.
Even nere, his explanation could have been called for and
action taken .well before his retirement. Even 30, in

setting aside the ‘proceedings merely on the giroun of

delay, we have to move very cauticusly. Because of the

<

negligence of the disciplinary authority, the culpability
of an official, if it were established to be true, shou]d
rnot go unpunished. That apart, as laid down by the
Hon’ble Supreme Court, a court can interfere at the

ges el stage only if inference of misconduct cannot
be huhn from the charges and the sup porting particulars

of.if the charges are contrary to law - Govt. of Tamil

Nadu vs. K.N.Ramamurthy, (1937) 7 SCC 101. Since we do

!
not know the full facts and since the matter is under
inguiry, we .canhot express an opinion on the merits of
the chérges. At this stage, it would be improper for
this Tribuna] to sit in judgement on the merits of the
charges in the disciplinary procesdings. We are,
however, of the view that the applicant had been denied

al by the delay of 2-1/2 years in appointing

8. . In the circumstances, we direct the
respongents to conclude the disc1p?1ta“x proceeding
within a period of four months from the date of receipt

of a copy of this order. If eventually the applicant
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